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,’/ SCHEDULE-I
FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF

KHUSHBOO MARBLES PVT. LTD.
RELEVANT PARTICULARS
1. Name of comporate debtor Khushboo Marbles Pvt. Ltd.
2. Date of mcorpomtion of corporate debtor 18/04/1996
3. Authonty under winch corporate debtor | ROC - Jalpur

| s incorporated | registered s ! i
. 4. Corporate identity No. / Limited Liability | U14101RJ1996PTC011915
| Identification No. of cormporate debtor

5. Address of the registered office and | Regiistered Address: 54, Textile Market, Bhilwara,
principal office (if any) of comporate | Rajasthan - 311001
| debtor Site Address: Industrial Khasra No. 40, NH-8,

| | | Bhadarda, W,V@@Qp-mtl; B

6. Insohency commencement date in | 02/07/2025

] respect of corporate debtor (Order obtained from the website of Hon'ble NCLT
e - on 03/07/2025) .

| 7 ' Estimated date of closure of iInsolvency | 29/12,/2026 (180th day from the Insolvency

| resokution process commencement date i.e., 02/07/2025)

l& Name and registration number of the | Umang Jain

| insolvency professional acting as 1BBI Registration No=

| interdm resolution professional IBBY/IPA-001/IP-P-01959,/2020-2021/13105

9. | Address and e-mail of the interim Address: 380, Gayatri Nagar A, Maharani Farm,
| resolution professional, as registered Durgapura, Near IHITC, Jaipur, Rajasthan - 302018
| with the Board Emalk coumangiain@gmailcom

10. Address and e-mail to be used for Address: 380, Gayatn Nagar A, Maharani Farm,
icocr&spondenoemmeimeﬂm Durgapura, Near IHITC, Jaipur, Rajasthan - 302018
| resolution professional | Emalt: ibc khushboomarbles@gmail.com

11 Last date for submission of claims 17/07/2025 (14th day from the date of

| R |obtaining order ie. 03/07/2025)
12.|Classes of creditors, if any, under clause | No dlass of creditors could be determined at
| (b) of sub-section (6A) of section 21, this stage
\ascertained by the interim resolution |
K professional
13. Names of Insolvency Professionals Not Applicable
‘udentﬁed to act as Authorized
| Representative of creditors in a class
| (Three names for each class) w
I 14.5(8) Relevant Forms and Web link: hitps://ibbi.gov.in/en/home/downioads
| (b) Details of authorized Physical Address: Not Applicable
| representatives are available at:
Notice Is hereby given that Hon'ble National Company Law Tribunal, Jalpur Bench has
ordered the commencement of a Corporate Insolvency Resolution Process of
Khushboo Marbles Pvt. Ltd. on 02/07/2025 (Order obtained from the website of NCLT
on 03/07/20285).
The creditors of Khushboo Marbles Pvt. Ltd. are hereby called upon to submit their claims
with proof on or before 17/07/2025 to the Interim Resolution Professional at the address
mentioned against entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Submission of faise or misleading proofs of claim shall attract penalties.
Date: 05/07/2025 Sd/
Place: Jalpur Umang Jain
’ (Interim Resolution Professional)
In the matter of Khushboo Marbles Pvt. Ltd.
IP Registration No.: IBBI/IPA-001/IP-P-01959/2020-2021/13105
AFA Certificate No.: AA1/13105/02/311225/107428
Valld upto 31-Dec-25




